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2.3 Apropos to third amendment, the prayer is already embedded within the facts

of the Petition, hence no separate insertion of a paragraph is required in the

main Petition. Only an observation at this stage is suffice that this point shall

be ralsed at the time of arguments on the main Petition. Moreover, the

Petition in question happened to have been filed way back in the year 2015

and by way of alleged amendment it may further delay the proceedings hence

only that amendment which is intricately linked with the Company

(Respondent No.1) can be entertained for the requisite mandatory

amendment. Rest is otheMise not permissible under law.

3. Inter alia, the Application under consideration is partly allowed. The main Petition

is already listed for hearing on 11flr July 2017, already communicated.

Date:19.06.2017
M.K. SHRAWAT
Member (ludicial)
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